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G"‘
: The Hon' ble Nb Justlce/D N.
Chowdhury, Vice=~Chairman,

The Hon'ble Mr.-R, K. Upadhyaya
Member (A).

Present

Heard Mr. S. Sarma, learned
counsel for the respondents., '

By memo dated 15.5.2003 a notific=-
ation was issued to hold written examina~
tion for limited Departmental Competitive
Examination for selection for the post of
AEE/Group-B against 30% vacancies, The
applicant moved this Tribunal for a
direction for keeping the said communica-
tion in abeyance till the order passed
by the Tribunal in O,A. 172/98 is given

. effect to, Against the said order a writ

petition is pending before the High Court
which is numbered and registered as W,P.

- (C) No.'7249/0L and the stay order passed

by High Ceurt on 20.12,200l is also
vacated

EN

_ Since the matter relates to promot-
ion of the applicant against 707'vacanc1as
6n-and.from 3.6.98 is now under examinati-
on by the High Court and “therefore the
decision of this O.A, will be subject to
the outcome of the writ _petition,

L In the c1rcumstances, we are not

’ 1ncllned to pass any order on the respond-
‘ents to keep in abeyance against 30%
,vacanc1e53 Instead the applicant nay

appear in the said limited Departmental
Competitive Examination without prejudice
to his righ claimed against 70% vacancies

" which was the subject matter of the 0‘A

172/98,

Subject to the observations made
above the application is disposed of, No
order as to costs,

(IR
=
Member '

Yo

Vice-Chairman
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* BENCH : GUWAHATI

(An Application under Section 19

of the Administrative Tribunal Act, 1985)

0.A. NO. JAE OF 2003

Sri Pradip Kumar Acharijee .. Applicant
~Vs—
Unicn of India and others .. Respondents
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S1 No. Particulars ‘ Page No.
1. Application . 4 e MG
2. Verification | : : 17
3. Annexure - T s R e 1D
4. Annexure - IT : KO
5. Annexure - III ;. &L e 30
6. Annexure - IV PBL Hoe 80
7. | Annexure - V r B o 24
8. Annexure - VI D 2l D6
| 2 s belob PR S

Filed by

Ll Qoo

Advocate



T
%{X

v)

o
v
§1

<
Filedl 56\4@&\
@éﬁx cond
A&LM@M&CNMH\

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:. GUWAHATI

BENCH: GUWAHATI

(An application under section 19 of the

Aie /Qm/{./} A ~/§’vf(é¢/a

Administrative tribunal Act, 1985)

0.A NO of 2003

Sri Pradip Kumar Acharjee,
S/o Sri Manindra Chandra
Acharhee, Senior Section
Engineer (Electrical),
Pandu Power House,

N.F. Railway, Pandu,
Guwahati.

~ Applicant

-Versus-

1. Union of India
Represented by the General
Manager, N.F. Railway,

Maligaon, Guwahati-11.

N.F. Railway,

Maligaon, Guwahati-1

3. Chief Electrical Engineer,
‘N.F. Railway, Maligaon
Guwahati-11.

4. Assistant Divisional

Electrical Engineer, N.F.
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Railway, Maligaon,

Guwahati=-11.

.. Respondents

PARTICULAR OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE.

i. Notification No. E/254/13-1/LDCE(Q)
dated 27.02.03 issued by the Respondent
No.2 calling for selection for the post
of Bssistant Electrical Engineer/Group-B

against 30% vacancies.

ii. Notification No. E/254/13-1/LDCE(Q) dtd.
15.5.03 issued by the Respondent No.2
notifying the date and venue for Limited

 Departmental Competitive Examination for

the post of Assistant Electrical

Engineer/Group-B against 30% vacancies.

A\

2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject

matter of the order against which he wants

. redressal is within the jurisdiction of this

Tribunal.

3. LIMITATION :

The applicant further declares that the

application 1is within the limitation prescribed



under Section 21 of the AdministratidM® Tribunal

Act, 19853.

4. -~ FACTS OF THE CASE

1. That the applicant obtainedt the B.E.
(Electrical) degree from the Tripura Engineering
College in 1984. Having been duly selecteé, the
applicant initially joinéd the N.F. Raiiway as an
Electrical Foreman in the scale of Rs. 2000/ to
3200/-. He was posted to Railway Workshop,
Dibrugarh where he served till February, 1989. The
applicant was, thereafter transferred and posted to
Train Lighting Depot, Dibfugarh where he wcrked.
till February, 1993. He was again transferred and
posted to Train Lighting Depot, Guwahati and he
resumed his duties at Guwahati in February, 1993.
Subsequently in November, 1993 the applicant was
posted in the same capacity as Senior Technical

Assistant in the Office of the Assistant Electrical

Engineer, Maligaon.

2. That, while serving as such, the applicant
was allowed to cross the Efficiency Bar at thé
stage of Rs. 2300/- in the scale of Rs. 2000/- to
Rs. 3200/- w.e.f. 1.7.94. In the same year, the
applicant by memorandum dated 19.8.94, was informed
that it has proposed to hold an enquiry against him

under Rule-9 of the Railway Ssrvants (D & A) Rules,

1960 on the charge and allegation that hz remained



absent without any authority. The applicant duly
submitted his explanation denying the charge and
fully explaining the circumstances under which he
had to remain absent after applying for leave on
medical ground and the disciplinary authority, vide
letter No. E/254/LW/DAR/ Misc/2899 dated 29.9.94,
being satisfied with the explanation submitted by
the applicant simply warned him fto be imoke
punctual and disciplined in the near future. Since
the aforesaid warning was not a penalty, the
applicant did not take any further steps in the

mater,

While serving as such, the applicant
received letter No.EL/CON/BR-606/221 dated 22.2.96
whereby certain purported adverse remarks appearing
in the A.C.R. for the vyear ending 31.3.95 were
belatedly communicated to him and the same was
received by the applicant on 29.4.96. On receipt of
the said communication the applicant, immediately,
on 30.4.96, submitted a representation to the
Respondent No.3 praying that he be furnished with
the substance of the favcufable remarks in his
A.C.R. as required under Railway Board’s letter
dated 17.6,91 50 as to enable him to prepare and
submit an effective representation against the same
for expunging the purported adverse remarks. The
applicant was not furnished with the favourable

remarks and as such he could not submit any
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representation against the same but, surprisingly;
the authority, by letter No.EL/CON/CR-606/288 dated
12.6.96, informed the applicant in a routine manner
that his appeal against the adverse remarks in the
A.C.R. of 1994-95 had been duly considered by the
authority and that it regretted that the final

authority had rejected his appeal.

3. That the applicant was highly aggrieved by
the manner in which his A.C.R. mater was disposed
of without any application of mind but before he
could take any action against the éame, the
appliéant, by Office Order Communicated by memo No.
E/254/50 (Elect.) dated 7.8.96 passed by the
Respondent No.2 promoted the applicant to officiate
in the post of Senior Electrical Foreman (now
desigégd a& Senior Section Engineer (Electrical) in

the scale of Rs. 2375/- to Rs. 3500/-.

4. That, the applicant begs to state that
since the applicant was found suitable to be
promcted to the higher rank inspite of the warning
and the purpertéd advpeas remarks agaizst which the
applicant was not given any opportunity to file
representation and since the 'purportéd adverse
remarks could not be further used while considering
his case for promotion to Group-B posts, ‘the
applicant did not take any further agtion. with

regard to the purported adverse remarks and the

manner in which the same was disposed of. Moreover,
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the applicant had come to know that in his A.C.R..
for- the year 1994-95 against column no. 17, it had

been incortectly stated that the appiicant had been

censured on the basis of a minor penalty charge-

sheét when, in fact,.he'had only been warned which
islquite different from being censured and. is not
penalty. The applicant further states that the )

.Railway Board had by lettér_Ho.E/GPS?/Z/lZB"dated

©19.9.88 and meﬁoxandum No. E(NG)1/90/CR/4 dated

17.6.91 had amplified all instructions regarding
the(»proceduré for maintaining and grading the
A.C.R. of employees for promotion from Class-I1I to

Class~1I1I.

5. | That the Respondent ﬁ6.2 by hisvietter No.
E/254/13/Pt-1I1I(0) dated 20,2,98,W nctified that it
was decided to hold a selectidn for forming a paﬁel
of 12 (f£I-UR) ahd 1 ST) persons'for the -post of
Assistant_Electrica14Engineers'jJ1.Group-B against
70% vacanéies{v It‘ was élso notified that the

seléction "would ‘be based on the candidates’

performéﬁce both in the written tast as well as-

' Viva-voce tests andAthe written tést'would consist

of one paper of 150 marks for which the gualifying
marks were 90.50—mark& were also allotted for the

oral test out of which 25 marks were given for the



five years’ A.C.R. and 25 marks for persocnality
etc. Along with the said letter a main list
consisting of 40 employees, in order of seniority,
was annexed and stand by list of 192 persons was
also 1included. The applicants name figured at
serial no.38.of the main list and thereafter the
name of the other persons junior to the applicant

appeared.

6. That thereafter the Respondent No.2 by his

message dated 4.5.98, forwarded a list of 15

candidates who had qualified in the written test
for selection of Assistant Electrical Engineer and
in the said l1ist the name of the applicant was at
serial No.l. By the same message, the applicant and
other selected candidates were directed to obtain
physical fitness certificate and to appear iﬂ.viva—

voce test on 28.5.98.

7. That, meanwhile, the Railway Board, vide
letter dated 14.5.98, had enhanced the age of
retirement from 58 to 60 years and as such all
vacancies were reviewed. A3 a result of the review,
the number of vacancies against 70% guote came down
to 10 (U.R.-% Sc-nil S.T.-1) and 6 (six) Junior
candidate were excluded out of which +twoe had
qualified in the written test. This fact was
communicated by the General Manager vide his letter

No. E. 254/13/Pt-II (0) dated 26.5.98 and two of

B P U . AT 1 T
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the candidate who had qualified were dropped and as

such 13 employees were called for viva-voce test.

8. That, as directed, the applicant got
himself examined for physical fitness in the
Central Hospital, Maligaon and he was found fit for
promotion to Group-B service and he duly appeared
in the Viva test ultimately held on 3.6.98. In the
interview the applicanti?gzso informed +that the
whole selection would.now be depend on the marks

obtained in the A.C.R. for the last 5 (Eive) years.

9. That the applicant begs to state that
except for the A.C.R. for the year 1994-95 which
was belatedly communicated, no other adverse remark
in his A.C.R. was ever communicated to him. As
stated earlier paragraph, the applicant was not
given any opportunity to submit any representation
against the same but since the applicant had been
promoted to the higher grade inspite of the said
remark, the applicant had not taken any action in
this regard to the =said A.C.R. Moreover, the
aforesaid remarks could not be used while assessing
the suitability for promotion of a Group-B post.
Since no other adversé remark was communicated to

him. The applicant was confident that he would get

the minimum 15 marks if not more, for being

classified as fit for promotion.




10. That as such the applicant was surprised
when the Respondent No.2 issused the impugned
officers order No. 12/98 (Elect) and communicated
vide memo No.E/203/123/Pt-VIII (0O) dated 24.6.98
whereby 9 employees including his juniors who had
appeared in the interview were promoted to the rank
of Assistant Electrical Engineer. Out of the
aforesaid ©¢ persons, five employees whose names
appeared at serial No. 1,2,3,8 and 9 were already
working as Assistant Electrical Engineer on ad-hoc
basiz and of the other four at serial nos. 4,7, 10
and 12 were promoted. Since no Scheduled Tribe
candidate was avéilable, one post reserved for S.T.

had not been filled up.

Copy of the said order is
annexed herewith and marked

as Annexure -I7T.

11. That the applicant made engquiries and he

has come to know that he was not selected and

o

mpanelled though a junicr has been to empanelled

nly on the ground that he cculd not get the

O

minimum 15 narks from the five A.C.Rfs. The

applicant was highly aggrieved by the said order by

which his djuniors were promoted as otherwise, the
applicant had done very well in the written
examination and in the oral interview and except

for one year against which the applicant could not

submit representation, no other adverse remark was
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ever communicated of him. Moreover, in the A.C.R.
for 1994-95, it was wrongly recorded that the
applicant was censured and this could have also
influenced the Selection Board while giving matks
for the A.C.R’s. The applicant further states that
for reasons best known to the authority, the
A.C.R's for the year 1993-94 were initiated only to
February’s 1996 and thewcould not have been a fair

assessment at that belated stage.

Later on the applicant came to know from
letter No. LW(L)C and S/GHY/683 dated 16.7.98
issued by the Divisional Electrical Engineer, that
his A.C.R. fbr the year ending 1996-97 was not
available and has sent fresh forms for initiation
and early return, from the said letter, it is
apparent that though in the selection the A.C.R's
for the last 5 years including 1996-97 was required
to be taken into account,'the A.C.R. for 1996-37 was
not before the Selection Board for which no marks
could have been given to him and that A.C.R. for

only 4 years had been taken into account.

Copy of the letter dated.
16.7.1998 is annexed

herewith and marked as

Annexure —ill /.

12. That the applicant being aggrieved by the

order dated 24.6.1998 filed an original application
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before the Hon'ble Tribunal amongst other, on the

ground that A.C.R. for the 1993-94 was only

initiated in 1996, adverse remark for 1994-95 was

belatedly communicated and A.C.R's for 4 vyears

were considered by the Selection Board instead of 5
T wa.o .

years as required and the samey registered and

numbered as O0.A.172 of 1998.

The said original application was admitted
and this Hon’ble Tribunal after hearing both sides
on 27.4.01 passed  an order directing the
Respondents to hold a review DPC as well as fresh
medical examination of the applicant within 3

months from the date of receipt of the order.

A copy of the order dt.
27.4.01 is annexed herewith

and marked as Annexure-\iil.

13. That, thereafter the respondent
authorities went on appeal before the Hon'ble
Gauvhati High Court challenging the above order
dated 27.4.01, amongst other, on the ground that
there 1is no vacancy or post to accommodate the
applicant, even if, he is found to be suitable on
review selection and the writ petition was
registered and numbered as W.P.(C) No. 7249 of

2001.

On 20.12.2001, the Hon’ble High Court

issued notice of motion returnable within six weeks



-E

and stayed the judgment/order date 27.4.2001 +€ill

the matter is taken up after notice.

14, That the applicant begs to state that
during the pendency of the writ petition before the .
Hon’ble High Court for adjudication, the Respondent
No.2 issued the impugned notification no E/254/13-
1/LDCE(0) dated 27.2.03 calling for application for
selection for the post of Assistant Electrical

Engineer/ Group-B against 30% vacancies.

A copy of the notification
dated 27.2.03 is annexed
herewith and marked as

AnnexuredV,

15. That the applicant then filed a
miscellaneous petition for vacating the interim
order and the same was registered and numbered as
Misc. Case No0.384/03. The Hon'ble High Court, aftef
hearing both sides, on 4.4.03, disposed of the
misc. case vacating the stay  order dated

20.12.2001.

A copy of the order dated
4.4.03 is annexed herewith

and marked as Annexure-Vi.

16. That, the respondent authorities till date
have not taken any steps for implementing the order

dated 27.4.2001 passed by this Hon’ble Court in
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o O.A. No. 172/98 even after wvacation of the stay

(- ~

o granted by the Hon’ble High court. Instead the

! J respondent authorities has now igsued the

e

f ; notification No. E/254/13-1/LDCE/(Q) dated 15.5.03

issued by the Respondent No.2 declaring the date

|
i
i
} and venue for the Limited Departmental Competitive
|
|

(. Examination for the post of Assistant ‘Electrical

[
| ; . » . .
! Engineer/Group~-B against 30% vacancies.

g
1 .
_ A  copy of the impugned
.
b ¢ o . -
i notification dated 15.5.03
4
il '
1 : is annexed  herewith  and

! marked as Annexure-VIif.

P - \ , . .
ol 17. That the applicant begs to state that the

of settling his

T

(-
! u .
” d respondent authorities 1instead

| C . , , :
] ‘j grievances has now by 1ssuing the above impugned
- e , A . ongodamsy
i notification led him to a precarloqustate of mind
o : : .y :
; as to what 13 his position 1n both 70% and 30%

i : i . :
L vacancies. As such, unless some interim orders are

ecting his rights the applicant will

3
&)
[#)]
0]
(]
oN
o
rs
@]
rt

uffer irreparable loss and injury. The applicant

—~

t he is going to file a contempt
petition for non-implementation of the order dated
27.4.01 passed in OQ.A. 172/98 by this Hon’ble

Tribunal.

Pl
! | 5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

: i
i _ v
o I. For that the impugned actions of the

respondents authorities in meting out
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highly discriminatory treatment to the
applicant is highly illegal and arbitrary
and as such the same i3 bad in law and

liable to be set aside.

II. For that as per Railway Board letter No.
E(GP)91/2/10 dated 19.11.93 examination of
30% vacancies shall be held after
completion of examination of 70% candidates
and as such the action of the authorities
when one post of 70% still lying vacant is

bad in law and is liable to be set aside.

ITI. For that, in any view of the matter the
impugned action/orders of the Respondent
authorities is bad in law and is liable to

be set aside.

6. DETAILS OF REMEDIES EXHAUSTED:

The applicant has got no other efficacious

remedy available to him under the service rules.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH

ANY OTHER COURT

he applicant further declares that he has
not previously filed any application, writ petition
or suit regarding the matter in respect of which
this application has been made before any Court or

any other authority or any other Bench of the



Tribunal nor any such application, Writ petition or

suit is pending before any of them.

8.

PRAYER:

It is, therefore, prayed that

Your Lordships would be.
pleased to admit this
application, call for the

entire records of the case;
ask the Respondents to show
cause as to why a direction
shall not  be iszued  for
keeping in abeyance the
‘;mpugﬁed notifications dated

.2.03 (AnnexuredV) and dated

15.5.03 (Annexure-VIy) +ill
the order dated 27.4.01

(Annexure“1ﬂ$ passed by ~this
Hon’ble Tribunal in O.A. No.
172/98 is implemented/

completed and after hearing

the causes shown, if any, be

pleased to’ direét the
authorities to keep in
abevyance the impugnedb
notifications dated 27.2.03

(AnnexuresV) and dated 15.5.03
(Annexure-VIy) till the order

dated 27.4.01 (Annexure-I)

. B T o ey o1 3 B i s
i say L e B fen il
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passed by this Honfble
Tribunal in ©0.A. 172/98 1is
implemented/complied and/or

uch order/order as Your

&}

o

pass
Lordships may deem fit and

proper.

And for this act of kindness, the

applicant as in duty bound shall ever pray.

9. INTERIM ORDER:

It is, therefore prayed that pending
disposal of the applicant, the Hon’ble Tribunal may
be pleased to pass an interim order staying the
operation of the notifications dated 27.2.03
(Annexure-V) and dated 15.5.03 {(Annexure-VI-})
and/or pass such interim order as may be deem fit

and proper.

10. DOES NOT ARISE:

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN

RESPECT OF THE APPLICATION FEE.

(1) I1.P.0 No. . BHABBDRE

(ii)  Date. : S & 03
(iii) Issued by Guwahati Post Office.

(iv) Payable at Guwahati.

12. LIST OF ENCLOSURES

As stated in the INDEX



VERIFICATION

I, Sri Pradip Kumar Acharijee, aged about
33 years; Son of Late Manindra cChandra Acharjee,
Senior Section Engineer (Electrical), Pandu Power

House, N.F. Railway, Pandu, Mariani in the district

Fay

of Kamrup, (Assam) do hereby wverify that the
statements made in Paragraphs No. j})%%/\db/é’/g‘!
and e J';f ................................. are true to my personal

knowledge and the statements made in paragraphs No.
-~

Z:Lg.)}.—}.%é%,,é.?;wé{%liand 4&... are believe to be true on

legal advice and that I have not suppressed any

material fact.

And I sign this verification on this the

A3 day of June, 2003 at Guwahati.

Place: GT’@\QO&\"&T

Date: 34-6°03%-
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H QFFICE ORDER 10.10/00( TFGT)Y ~ W |
” -J\J’ o - S :

." ¥1) shri B,B.Das who 1s at present working as AEE/AIQ on adhoe .
| . bagis will now continue as AEE/HQ on regular basls, ;

i #2) Shri $,Majunder, wha is at present working as ASU/CON/AGT ,!
v on ad-hoc basis will. continue as ASE/CON/AGT on regular
P4 basig under G/COH, :

Vv’ 3) ghri S.B.P.Singh,who\is' at present working as ABE/WAQ on . g
‘ adhoc basls will continue as AaB/u/llQ on regular bhasls, '

v 4) Shri U.K.Biswas,SER/APDJI on belng erpanelled for pronotion )
. to @r.'B'as ARE against 70% 1s appointed to officiate in .o .
Gr.'D! service and transferred and posted as AEBR/C/UBQ vice
~ 8hri S.P.Das, '

5) Shri S.P.Das,ARE/C/WBQ, on relief is transferred and posbed
as AEE/APDJ vice Shri é.K.Bora,on his own mequest.

' 8) shri R.X,Shaw, who is working as DEE/Con/JPZ under Gi/CON on , :
' deputation from ASEB and whose further deputation terms to - i
work under ®R{/CON has nct besn accepbed by the Rallway is .
relleved on repatriation to ASED with immediate effect, = i

— - ——— -

- The post of DEER/COH/JPZ on vacation by Shrl Shaw, o | !
will be operated in Gr,'B' as ARE/CON/JPZ, !

‘ shri R.K.Bora, AEE/APDJ is transferred and posted ‘ ‘:
! as AEE/CON/JPZ ,against the above mentioned post. T
I

v’ 7y Shri D,Kahali, SEE/Elec/COH/MLG on being empanpielled for BN
for promotion to Gry'B! as AEE against 70% is appointed , . '
to officlgte in Gr.?B"‘, service and transferred and posted !
as AEE/CON/FLG, MLG against an existing vacancy. _ )

gty -

v B8) Shri Arunangshu Roy, who i3 at present yorking as . o |
ARR/CON/SCL mxix on ad-hoc basls will nOw contlnue as ,
AEE/COH/SCL on regular basls. : _

— Tt s _

Contde eQeos
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v 9) Shri A.Kundu, who is at pres

v 16)shri S.K.mowmiclt,

.,ij”

t

i
Dd

sont working ag ALB /TG
on ad-hoc basis will now continue as ABE/THG on
recular basis.

Sam/lIBQE, on being empanelled-

for poonotion tow r.'B' as
to officlate in Cr.'D' service and transferred and

posted as AEE/S/1IB] ¥hce Shrd 8, Bhattacharjee.

11jShri S.Bhattacharjee
“nd posted as ARE/CON

v/  12)shri K.K.Senkaskar, SaE/p/Cogala on being empanplled
AET against 70% is appointed

for promction to Gr,'D' as
to officiate.fn Gr.'B' scervice and transferred and

posted as AEE/I111/1MG agalnst the exlsting vacancyo.

-

s ey -

for GEUEMNT MALACER(PMLG.

Ho.E/283/128/Pt. VII1(0)

Copy forwarded for informatlon and ne
2) TA & GAO/CON/MLG

cocsary action to:

1) GM/CONALG

3) CEE/MALIGO I

6) A1l DRM(P)s |

7) Secy.to GMNL,G

18) DY, CPO/CONMLG

9) DY,CHE/MS/NDQ
LoyApO/@Y

11)PS to MG
12)SPO/Engg. MLG.

| m)OS/EQ/Bile/P.Branch.
14)05/’1319015,0?0' S ofi‘ice.

4) H11 DRMS
5) Ayp DAC's

g

15)Staf£‘/0fficers concernede

16) Spare coples for P/case & M/Flle.

5d/-
for GEUEPAT, MAIAGER(P) ALG

I3 against 704 is appolnted

Maligaon, dated 24,6.98,

b

. ALE/S/UDQ, on rellef is tmnsferréd
/I0/inG apainst the existing vacancye

P, e e e
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‘Gubi~ Annual cenfidential ropert perisd ending/97

e

_ rred frem ethor divisien during $6-97 l.e. jeined after 1,1.97

am——

are net roguired.

0
} . it
; ‘ Tho annual cenfidential repert peried ending /97 |
§ of fellowing staff -are onclescd herewith faor initiatien and fg
; early return te this efflce of the undersigned. The abeve ATR/S7 i{
i is net available in this m[ficq. if the staff have kocn transfe- {i
| !
!

The matter is mest urgent in H.Q. efficc,

[—

S

si NAML OF STAFF - CELIGNATION PLACE OF WCRKING .
hd ) . l . ‘ “'
! 1. £ri, D K ROY ot 8$t (TLS/GAY |
2 bab £/ de Xy
« . " CDcbabrata Re JE/11 ~dg- ) b
3., *  M.G.Bancrjce L. T (1B K .
|
_ g4, " P,K. Acharjee 8SU/ERC-#8na SSE(P)/PNO
5. * g K. Doy . JEJIX ’ SSE(P) /NGC
<5
; f\\\ W F—
: Ak

‘ Divl., Electrical Engincer ;
| L | N.F.RLY. GUWAIATI. v




. e

> 'j

“21~  ANNEXURE-l

IN THE CENTRAL ADIANISTRATVE 1sUTAL
GUW/HIATL ENCT

Criginal Applicution No.172 o, 1503
. L
Date o. decision: This the 2§ 1Ly day o. April 2001

The Hon'ble Mr '}usu'cc D.N. Chiwdhiery, Vice-Chairman
The Hon'ble Mr K.K, Sharma, Administrative Meriser

Shri Pradip Kumar Acharjee,
Senfor Section Engireer (Electrical),
Pandu Power House, N.F. Railway,
Guwehati,

By Advocates Mr G.K. Bhattachéryya, Mr G.N. Das and
Mrs B. Dutta Das, ..

wavdipplicant

~ Verous -

1. The Union o. India, represented by the
General Manager, N.F. Railway, '
Maligaon, Guw.a‘nati.

2, The General Managzer (Personncl),
N.F. Railway, .
Maligacn, Guwahati,

3. The Chie. Electricel Engincer,
N.F. Raflway,
Maliguon, Guwuhatl,

4. The Divisional Electrical Eagineer,
N.F. Railway,
Maligaon, Guwaohati.

Shri K.K, Sen Laskar,

. Shri B.B. Das K

Shri 8. Mazumdar

Shri 8.B.P. Singh

Siri UK, Biswas , e

#10. Shri D. Kahali

11, Shri Arunangshu Roy
12. 8hrl A, Kundu
13, Shri S.K. Bhowrmick

Applicant Nos.5 tc 13 are working as Assistart Enginzers uider the

N.F. Rail\vax. Respondents

By Advocate Mr J.L. Sarkar, Railway Counsel,

sesceraer

Ta
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ORDER

CHOWDHURY.i. {V.C.)

The application under Section 19 o. the Administrative Tribunals
Act, 1985 haw® arisen and is directed against the Q..ce Order No.12/98
dated 24.6.1998 promoting nine 'o“iccrs including the respondent No.5,
who is junior to the applicant, to the rank o. Assistant Electrical Engineer
superseding the claim o. the applicant as well as the selection process
including the Select List prepared by the Selection Committee .(or the
post O A§§§$tant Electrical Engincer Group 'B' against the 70 vacancies,

in the .ollowing circumstances:

»

The applicant, on obtaining the B.E. degree (Electrical), joined
the N.F, Railway as Electrical Foreman in the scale 0. pay 0. Rs.2000
to Rs.3200/-. He was posted st Dibrugarh and Guwahati, In Nove.mber'
1993 he was posted fn the' same capacity as"Seuiox: 'i‘echnical Assistant
in the O,.ce o. the Assistant Elecu'ica‘li-ﬁngi‘neer, Maligaon, While the |
applicant was serving undcr' the Assistant Electrical Engineer, Maligaon,
he was served with a letter dated 22.2.1996 communicating adverse
remarks in the Annual Con.dential Report (ACR .or short} .or 'the'year
ending "3i 3.i9$3L".L"I‘lae relevant ,part o: the adverse remarks communicated .
above are reprodureq l)elow

"3.(a) Initiative and dircctionagrNeeds .urther 1mprovement.
(c) Keenness/promptness - He is not keen and prompt in

and e..dciency. discharging his duties ei.ciently.
15. Has his work been - Almost satis.actory. But his
satis.actory attitude is reluctant." '

The applicant wrote to the Chief Electrical Engineer, N.F. Railway
requesung him to .urnish the substdmew(; the .avourable remarks contained
m the ACR .or the year endmg on 31.3.1995 to enable him to put up
,an appeal against the adverse xemarks. Alongwith the representauon the
eap’plicant also enclos ed ‘the Railway Board's letter No.E(NG)1/90/CR/4
dated 17.6.1991 indicating the requirement 0. «urnishing the ;avourable
rémarks in the ACR. The applicant was, however, not «avoured with

éhe materials as sought .or by him in his representation dated 30.4.1996.
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The respondents, however, by thelr com: punication dated 12.6,1996 inormed
the applicant that on consideration o his appeal  against the adverse
remarks':.lppeuring in the ACR 0. 1994-95 the same was rejected. However
it will be pertinent to«mention that by his communication dated 30.4.1996
Jddressed to the Chl(j' Lng,uxcc he only sought .or certain materials
to enable him €O aubmxt an caocctive represent: ation. The respondents
by Quice Order duted '}.8.!996 promoted  seven  oanicers inctuding the
applicant to owulciate in the post o SS/CTA/Sr.EF in the scale o0 Rs.2375-

3500. The respondent authority decided to hold the sclection .of Jorming

o panel 0. 12 (11 Unreserved and | Scheduled Tribe) persons .or the
post o. Assistant Engineer, Group 'B' against 70% To. the vacancics, A
communication to that CuEect was sent vide memo No.B/284/13 PL. Q)
dated 20.2.1998 addressed to tlre General Manager (Construction)/Maligaor,
General Manager ’{Persoﬁnél)/Mt:tl"o_ Railwuy, Calcutta, CEE, Maligaon,
ete. The communication also indicated that the selection would be based
on the candidate's percormance both in written test as well as viva-voce
test and that the written test would consist oneg paper Os 150 marks

.orwhich the quall.ying marks was 90.5. Marks were also allotted .or

oral test,” out O which 25 marks were given .or ve years' ACR and

25 marks .0r personality etc. Tha communicaton also mentioned that

3., . L. X .
an employee was required to get @ minimum o, 15 marks in the ACR

o )
.or .ive years in order to be gualisied as it .or promotion. The

\ communication contained a main list o Oty employees  in order o

“-' seniqrity. It also enlcosed a standby list o nineteen persons, The name

o. the applicant sigured at serlai No.38 o. the main list and the name

0. the respondem: MNo.5 appeared at serial No.2 ©. the standby list. By

a message dated 4.5.1998 the respondent  No.2 .orwarded a list O

dldteen candidates who had qualided i the written test .0rF Assistant

Electrical Engineer (AEE .or short} und the name 0. the applicant in

that list appeared at serial No.l. The messaye instructed the applicant

and the other success:ul candidates to obtain physical®.itness certiJdcates

test 01 28.5.1998. Due to the cxtension

Nl

and to appear in the viva yoce

Qaverrneres
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0. ,the age O retirenien: Jrom & 60 years tile vacancy position was

]

reviewed, As 2

result o« the review, the number Os vucancies agaiust

700 quota came down 1O 10 (Unreserved - 9, SC - nil, 8T - 1. As

a result” o. the said exercise, &iX- junior candidates were excluded -and

he ] ar
only 13 persons were called or the viva-vece test. The viva-voce test

! . P . ~
: was .ually held on 9.5.1998. The applicant appeared in the said viva-

i
_ voce test.
. ’_ 2. By the impugned Oudce Order No.12/98, communicated vide
) .
. memo No.h/'l&.&/l%/PtNlil(O) dated  24.6.1998, nioe perscns including

respondent'Nij. were promoted to the rank O: AEE. The dppllcant assauod

the a.oresaid exercise or not considéring him .0f promotion as arbitrary

It was averred in the -application that the reason

nd that the applicont

1 :

and discriminatory.
plicant was on the grou
5 years AU?. According to .

or not empanelling the ap

,ailed to get the minimum {5 marks .rom
the ertries Os the‘ACRs thhout

N
v e e 2

the applicant the respondents acted upon

SUNPULLYRNL Y

lain or represent against the entries:

A .

{ ‘. . giving pim an opportunity 0 €XP

L .

2 3 o. the said ACRs. It was alicgcd that again'st_:'itho adverse remarks in the

2 . ACR ,or the year 1994-95, the apphcant since could not submit his
> : ‘

‘ ' . representat)on, the same cou!d not havc been acted upon and _the ACR.‘

; ’ O 1994-95 was not besorc the Selecition Board. and 0 whtch no marks

: could be provided €0 ghe applicant. '

4 .

The respbndents, submitted®their written statement and .denied

‘ ): ud disputed the applcant"s claim. In the written statemem it was stated

Va4

. A:(L-’?;;’(;.\ 5 "+ jnter alig, that the adverse entries contained in the ACR Jor the. yoar

; \\@“:;“" k;, * ending 31”.1995 was  duly communicat.cd to the applicant advising him
he so . desired, »9Of due

- to submit appeal against the adverse remarks, i

' consideration O+ the accepting autho
i Instead, the applicant

the applicant chose not to subinit any represcntation.

.ugnish him wit

rity. According @ the respondents

requested the administrauon-to. h the su§§tance pa the

~ ,avourable remarks appearing. in the ACR. No

n~commum;.atxoa O .avourabl_e

) entrics did not pulli.y the communicated adverse remarigs. As regards
gazetted cadre rom tha grade

.
- \ the promotion O the applicant tO the non-
| . 4 * Dioessednses
1‘ . .
’ [ " .
¥ . .
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o K$.2000-3200 to the grade O Rs.2375-3500, it wus sated that the

said promotion had no bearing with tiie cominunication O« adverse remarks

in the ACR ;0r the period ent

jing 31.3.1995. For prowmocion 1o

tonw;gazeu.cd

cadre, the actual poi:ts carned In the ACR were added to the total.

marks obtained by the candi

to acquire minimum 15 marks

dotes. For Group ' selection,

one has/had

out 0. 25 under the head 'Record 0 Service'.

There is/was 0o qualnymg marks laid down .0F promotion

gazetied cadre under the heag 'Record O: Service'

spechdic minimum quali.ying

‘Record os Service'. For promotion £ Group

within non-

and there is/was 3

marlk, Cs 15 out O« 23 under the head

1@ post, passing O« the

prescribed medical examination was a necessary prerequlsne. in the instant

case, the other candidates were ciearcd on m
the applicant was given a conditional certuicat
standard was not contemplated under the system.

the allegation O the applicant that the ACR .or

made avaliable be.ore the

on objective useCssment, recommended the eli

The case O the dpplicant
authority did not .ind h1m eh
were law.ully mude
us and asserted that the

service. 1t was 0lso asserte

medical tes

applicant, in coursc 0

The leaméd counsel 07 tt
‘Railway Medical Manua
particular\y, the provisions
Manual., The learned cou

is nct connectcd with trai

question O: examination Os vis

5.. Mr o .l Sarkar,

arguments O

!

4. mr G.K. RBhattacharyya,

rest sor the post Qs Assist

.er Bhattacharyyd, also

edical examination, but
e ang rciaxarion O medical
The ‘responcents denied’

the year 1996-97 was not

Sclection Board. The Selcction Comimittee

gible persons «OT promotion.

was .airly considered and the computent

gible «or promation. There.ore, the promotions

The respondenis plae.ed‘the relevant

gradings Were made on the basis

ACRs be.orec

0. record Os

¢ that the apg@cant did not qualicy in the,

est and OF that purposc re.erred to the records.

his arguments, urged that passing Os

hat purposc invited our attentcion

1 and re.erred 1O some O the provisions‘,

contained in paras 52

nsel submitted that since the post

‘n working and use o. trelley on

sual acquity was 10

PR SRR LR RN S er o«

“the jearned St counsel O the

the visibility

ant Engincer was not an essential condition.

to the Indian

more

9 and 530 O the said

in question

open ling, the

¢ a statutodry requircment.

leafned Railway Counsel, courtering  the

re.orred  to the Indian Railway

Medicaliaos.

i}
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edical &lanual and particularly recerred (o parss 530, 531 and 532 and

submitted that all employees | or Fromotion ty the gazetted cadre .rom
non-gazetted cadre are required
colour berqgeption as per standard mentioned iu respect o, medical

examination O: non-gazeited cadre. On perusal o, the provistons® o, the

Manual, the examination .or visual aculty and colour vision as per standard

prescribed cannot be ruled oy,

6. Mr Bhattacharyya next re.erred to the medical examination
report and placed at our disposal reposts o, cight ouiicers ,or the purpose
O« promotion. The icarned counsel submigted that the report that was
heavily relied upon by the respondents L or excluding the applicant .rom
consideration ,or promotion was a casual and periunctory report. The
learned counsel, particularly re.cerred to the {orms diaerently used ,or
divcerent purposes. Pointing 1o the report  dated :<5.5.1998, the learned
counsel submitted thae the concerned Oudcer romarsed that the applicant
was not to be connccted with train working or use o. trolley. The learncd

counsel submitted that thc report was not used in the writtes statement

nor the ,ull materials justi.ying the remark o. the Medical Omce‘r was.

)\ -placed and thereloro, it would not be just and_ Luir to act Lupon ipse’
[

¢
.
N

. \-\'v.-n'ni

s

lawn oy nwmdmmu A uu-«m ‘&LL*A e

© Qixit. Mr Sarkar, however, submitted that the reports were submitted.
A’ . ‘

,’Ly the Medical O“:cer on proper asBéssment 0. the .act situation and

/could rot” be lightly brushed aside,

7. We have perused the three medical examination reports dated‘
13.5.1998, 15.5.1998 and 25.5.1998. The .irst two rcports were addrmsad
to t}e General  Manager(P), Maliguon and copies o, the reports  were
endorsed to the concerned sta.., besides sending o copy to the Deputy.
Chie,  Engincer/CON/Maligacn, - The z.orementioned two repcrts  were
wurnised as per the reguisition sent by the General Manager on 4.5.1598.
The report duted 25.5.1998 was instead addressed to the DEE/Elect/MLG
on the requisition é. the DE dated 6.5.1998. :"Vhy separate procedures
were adopted by the Railway Administration in this matter was rot made
known to us. The .irst two requisitions were sent by the General Manager,

. £

, bUleceannens

P

s, .

to be examined «Or visual acuity and -

this

L .‘{.'w ot

4



L ?/«v/ . but as to why a disierent requisitisg had to be sent by the DEE i the

not made known to s, The report

-.{_,/,, case <. the applicant was, howeve:,
i «ound the applicant ,jt
’

+0r promotion to Group 'B! service, but guali.ied

the said remark by statmg that the sost was not t0 be connected with
train working or use o, trolley, ‘ﬁ.‘hy that remark had to be made by
( the communication dated 25.5.1998

was not discernible. The nature o,

the test applied .or determmmg the wsual acuity as well as the reasons

‘ made it di.dcult to accept ‘the concluswn indicated in the report,
v

e Sl -

8. Admxttedly, the ACRs were (e inputs .or the record Ci service

. and marks were’ awarded on the basis o, the 'Recosd o. Service', As

per their own showing marks .or Rpcord 0. Service' was to be given

on the basis o,

TN e M LT owk

con.ldentlal report ,or rhe last .ive years. For that purpose

o

the weighted average o. the ,ive attributes 0. Section Il ¢ the.ACRs

0: non-gazetted sta,. in grédcs 0. Rs.1600-2660 and above was 1o’ be

token, The rutings on the ACRs were already

Indicated by executive

i instructions/circylars, As per the ratings on the ACRs, 5 marks were
1. to be allotted .or '"Outstanding?, "4 marks .or 'Very” Good', 3 marks or
’l ‘Good', 2.5 marks .or those who were .ound 'aot Lit', 2 marks .or
;
'Average' and 1 mark WQr. 'Below Average!, " There.ore, the‘ ACRs play
; a vital role, A person who is/was shown as 'average' in the ACR au/was
. *
'!i not ouad it .or promotion. Naturahy, oy tlwsake 0. Alill'ﬂt..u, the .
“’ “concerned person is to be intimated ¢r made known shead 0: time about
‘J the remarks 'avcpage' entered i the ACR to cnable him v improve
i

N

his penormance or otherwise to claruy his posmcn An adverse remark

’I - . - :
! is not to be acted upon or denying thc‘ promoticnal bene.it unless the .
3
&\ same was communicated to the person concerned so that such  person
g-v is provided with an opportunity to improve his quality o. work and conduct
5 end otherwise to explicate and/for demonstrate his quality. An ACR is
' !
l the index o. the per.ormance @ a Government scrvant, The ObjC‘_:‘li N
! .

such considential report is basically with an object to improve the

periormance o. the Government secrvant by making him aware o. - his
area 0. weakness. The reason .or communicating the adverse entries

is to enable the Goverment servant either to have the opportunity to
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eapluin his conduct so that b mey coectively explain the adverse cotries
as uncalled .or or w provide hirn with an opportunity o ponder over J\

the matter .or his immprovement.

9. From the records made available be.ore us it the ACR o

1993-94 the applicaat wis shown as ‘Average'. The Reporting O..icer

) . -~ . '
in his report dJated 3.2.1996 against the columuns 'Attendance', 'General

Intelligence', 'Power to control others, 'Organising/Supervising ability',

'Capacity .or hard work, 'Power o. dracing' and 'Knowledge o Rules,
Regulations and procedure' remarked as 'Good'. Against: the columns
'Relations with others: (a) those above'.it was remarked as ‘Average'

and '(b) those: below' it was remarked as 'Good'. Against the column

.

'lntegrity" it was shown as 'Beyond doubt'. However, against the columns
'"Tact and Temper', 'Conduct', "lnitiative and direction' and 'Keenness/ .
promptness and ewiciency', the applicant was shown as 'Average'. .Against

the column "Technical abilities’, the applicant: was shown .as 'Géod'. 1

Against the coluran 'Has hisfher work been satis.actory? L. not, in what

.

respect he/she has .ailed?', the Reporting. Oudcer remarked as 'No so

satis.actory. He doea not taoke inlilative in discharging his duties promptly

-

and ewiciently.’! 1o the last column, '‘Grading' the Reporting Ou.lcer

remarked as 'Average'. 1t would te pertinent to mention that in the

column sor Sel.“t’:ppraisal 0. Part 11, the applicant at serial No.2 made

-

'f‘the sollowing report at it‘t;m 2 under the heading 'Award’:

‘ "2) AWARD: Mr j. Upadhyay, smber Electrical, RLY. BOARD
g’ inspected TL depot GHY on .10.93 and sanctioned R5.5000/-
. as award to TL and AC sta,. vide Rly. Board's L/No.93/ElectGY |

145/1 dt. 2.10.93 New Delhi."

The Reporting Ouicer in column 1 against the entry: 'Does the Reporting

O..icer agree with the statement made in Part-11? L not the extent

and reasons there.or?', remarked as ‘Yes, agreed to

'

not his sel’-contribution.' In the sels appraisal

o. disagreement

except ltem Ne.2 since ic is

resume, the applicent clearly "pointed out that the award was given to

1994-35 the applicant was graded as

. f. [] .
'Good'. In the same report at column 17 it was remark?d as 'One minor

penalty chargesheet was issued and censured'. However in Section 1l 0«
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“ S the ACR, the applicant was reported os "Averme! exeept in columa 2le) 1
*Ability to enworce discipline, where he wag stowa as 'Good'. The w.oresuid
report showing the applicant ‘Average' or  the year  1994-95 waos

as,

admittec‘i?‘.‘y, not .urpished. Against the adverse cntries in e ATR o4

1993-84, the applicant ws in.ormed about the adverse remarks vide
commun.cati?n dated 22.2.1996. The applicant sought ,or more details

.,or submitting the representation gmd/or appeal. In a nost cavalier .ashion

5 the resgondants turned down his application dated 30.4.1996 by their
communication dated 12.6.1996. Desp'ite the é.orementioned adverse

entries in the ACR 0,..1993-94 the applicaat was promoted to a higher

grade. Naturally, it can pe in.erred that cespite the purported remarks

-

in the ACR o, 1993-94 the applicant wis promored.

10, \We have already mentioned sbout the nature O the per.ormance
appraisal. The sanctity and jmpertance Os gppraisal O, per.ormance cannot
js entrusted with the preparation 0. the

those remarks are 0.

be guainsuid. The authority who
ACR is to act with .ull responsibility and since

crucial nature:in,__detcrminlng the qareer- 0. o Owicer,: the cuthority

must qh]cctively( judge the situation and - only acter due care and caution

make such entrics. Such remarks as mentioned earlier are necessary to

L O .
be introduced to set at right the wrong. committed by the ouicer and

provide him with an opportunity 40r improvement. An ACR is not meant

~to be uscd only as 2 punitive measure. It maygpbe pertinent 0 recail

‘the Supreme Court in P.K. Shastrl vs.

y 7 SCC 320

the .ollowing observations O«

State o« M.P. and others, reported in (1999
that the CRs 0. an ordcer

are basically the per.ormance appraisal  Os the said o.ddcer
and go to constitute vital service record in relaticn to his
advancement. Any adverse remark in the CRs could

‘ . i I3 . .
~ mar the eatire career O that osdcer. There.ore, it is necessary

that in the event O« & remark being called .or in the coudden-

y remark must irst

L P
X enssovesans

ial records, the authority directing such
to the conclusion that the .act situation 1is such that
uch remarks to sct right the wrong

Jcomne
oncerned. A decision in this regard

.“9 A
ff o ",;"4‘ % _committed by the osiicer ¢ ‘ c
S must be taken objectively a.er carc,ul consideration O all
n the materials which are pe.ore the authority: directing the
remarks bLeing entered in the CRs. vessmsesaresoronasis

The right guaranteed under Article 16 is not con.ined 1o mere

{’JI/\/ 1.
considerction OF promution, but it also includes right to be considered

JUSUIY . esvennene

P



‘1‘, 0
] K
% , A ‘ .
J/ // justly, {'airly and reasonably. ‘Where the considerations full fag short of
\\ .
o ’ just and reasonable consideration it amounts to a bieach o. the constitu-
/ _
tional imperatives guarantzed under Articics 14 acd 13.
12. In the circumstances set out above, we are of the opinion
“
that the applicant's case for promotion requires to be considered by the
. . . : - :
authority on the basis of the ACRs saus the ACRs dor the years 1993-
94 ond 1995-96, We do not think it rproper to issue a direction to the
3 respondents to give an opportunity to the applicant to submit his reply
y against the adverse remarks made in the aforesaid two ACRs in view
Ty o. the fact that the matter pertains to promotion ok the year 1998 and -
VA ¢ ' '
Jef,.f also in view of our observation made relating to the nature -of the
5 1 per.ormance appraisal. The respondents ure accordingly directed to hold
A
S a.review DPC tpwards sclection against 70°% vacanc.es drawn on 3.6.1098
of cn the basis o} the avsilable records mentioned therein. For the sake
g _ :
o. fairness we keel that the respondents should also take steps to couse fresh
v medical | examination of the applicant. The respondents are further directed
¢
lig to complete the above exercise as expeditlously as possible, pre.erabiy
v within & period of three months from the date o receipt of the order ‘
5
;'r by holding a review PPC as well as .resh medical examination o the
¥ N ‘ s
’} applicant.
‘:'.;‘ | o S
%‘ 13. The application is allowed to t% extent indic.ated.‘ Thege shaﬂ,
' « s : ‘ '
i ‘however, be no order as to costs. .t
" e , ) o
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: - o <.
lio. £/254/13-1/LDCE(O) | | Dated 27- 02 2003 | e
To . | ' IR A
The General Manager (Construction), Mafigaon. 5 “
The General Manager (Personnel), Metro Rallway, Metro Rail Bhawan
Chowringhee Ruad, Kolkata - 71. o
CFE, CESE, CVO/Maligaon, CE (CONY/Maligaon, -+ | i !
LA (PYKIR, AP, LMG & TSK; CWM(IAG)/NBQS, CWI(AGYDBWS,L ~ 11 T
Sh.DEE/ KIR & UG, SR.EDPM/MLG, DEENIP, #PD), RINTY, GHY, TSK&DSWS ' | .
LEE(WWNEQ, SEE/PS/MLG, PRINCIPAL/STC/NGQ, AEE/KIR, NIP, APC), RPAN, HY, P
ML § GHY, tMG, BPB &TSK; AEE(W)/HQ, SFO/EST/MLG, ARO/NAY, ‘GHY &Df’RT ST ’
<~ GS/NFRMU & NFREU/Pandu, Guwahati ~ 12. Cod I ‘ !
Sub:- Limited Departmental Compevae Examination for selaction for -

the: post of AEE/Group-B against 30% vazancies. { ' P
l P i
i

Ref.:- This office nouﬁcataon No F/Z%/ 13 1/LDCE(O) datvj ').» 07 2000. :

e

- ————

43/1

e L .
I
{

J
}
i

1“

It has b<~en dedided with the approval of Competcnt Aumnd‘y to cancel o
this clfice earler notification quoted under ‘reference ‘and tc:: lasue 3 fresh ¢
notification for holding the Uimited Departmental Compettive 'Examination for '

forming a panel of 4 (UR-3 & SC-1) persons for the post of AEE/GroupB agaxnsL : .
30% vacancies.

-
v Ay T e e dy mm——— =

| C » ‘-!' .

> The LDCE will comprise of both weltten exomination and viva-vose test
ihe candidates who qualily In the written examination, will only be eligible for

the viva-voce tast. The subjects of written examination and marks aﬁomd in ¥
each paper an piven as under:- | ! L | O
. N . . w‘ ! ‘I \ '
. ' : ) ! 1
SUBJE - MAXIMUM MARK§ t QUALTFYING MARKS y
. . . . . : . - I
ELPEE;:._I . 150 . v . . 90: t .; .‘ l. :I b,
Professional cutiect, L B T S
Goneral Knowledge IR b | R
& Rajbhasha. - S Lon P
PAPEREIL 10 . foeg o b
Professional subject, | ‘ '. | EEET S I v
Establishment 8 Financial | o - oo -
St . L ' . . N . |
RJics.l Cy Cr ;o b | 3 ..'
3. The question paper will be Bl- LNGUAL, ‘f.e. HIND! and ENGLSH Itvall ! :" a "’
be the candidate’s chofce cither to write In English or In HmJi ol \
. 1

INBAE
4, The above LDCE is open to all Group-C Tedmr'al std“i of Electrical . b

faginecnigg Department of this Rallway who valunteer for the same ¢a fulllment 7~ .,
oi the mnd:Uons mentioned below - . : R

(]) Heyshe .,hould be reqularty seloctod In the grwc, the mbumum of '
which Is Rs.5000/- & higher Group-C gracy, VMVLOE.Y:QLL.QQJL . |
| fouitous sérvice In the grade ason 3:12:1997, | I
(‘n) Al the voluntcers, who fu'ﬂu the condibons ¢f ellg»mhty as _
' mentioned vice (1) abave, will be aliowed to compete in the wntten : .
m»amination without any restriction to the number of can, Jates, to . |
be admilted for the abave examination. R |

' ! (Cotd.2) |

- e .
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5. The .Centrolling Officers
staff of Fact; rical
applications  fro
Annexure-A and

-2

are requested to no'
Engineering g Department
n the volunteers In the

:
e e T

’

wder  their cont;
prescribed peomrmc,

ify this widely a eMongst the
ot 3l oots =xn

enciosed o ,'
forward the application" duly verified and ccifieg thag me .
, service particula g are correct so as to feach Dy CPO/Gaaz. IMLG on or befere | , 152 ’
. 25" March 2003, without fail, Cadre Officers'of Personnel Branch wiy ke care | 11 |
of those cand:dates, who are currently out of the cag: e on DL_PerAT'O:\.! to o“xer I ,' ‘! o
Organisations, ty intimate™ them to 2pply within the target date. !ncomr\!e g ,‘ {,
applications and applications forwardec w:lhout verification of < mn'ace ecords, o T
will summarity be rejected. Applications: sent in a p!ece-meal manner to'this ;‘ff ' ;I.r y
office after the target date will not b"Qﬂ!t‘f‘tdlﬂCﬂ under, any c:rt Umstances, "I- SN i
N L N IR Lo
' Vo ;“" K b
5. Candidates who valunteer for above mﬂntloned LDG: and éecome ehg:b’ '_ do ’ ", f! .
i vt the same diould Do Informexd that aopres Jctection Cone ,mu far (‘/ o1 ,‘i* 1 ‘fz}-
‘ candidates will be Conducted & o arranged' by the Dapartment co:vemer the" NN 'i ,t L
same being mandatory 33 against Reserved vamncies, TNe date and W'm;le ofj‘ . [{' Y f’"."ff,'
h e selection of JC/ST stafr willbean‘nounu.\d In due Course oHIm [ l'.f‘.: 31» 0, i :, i .';.‘T;’
| | | NV o S L R T )
i ' 7. It mayoenouﬁed for gencral lnformatmn ththewnrten e,mmindtao fcr{ u' lf, % -\;' :;gf' h
Vo ebove-mentioned selection will bo. held as edrly 3s possible and;the violuntee, ) f,’ sl B
e ! vho will become eligible for the same may be’ advised 1o Peep themwivg 'j'f’ }1/ b 'f_‘?}.’j,,rf
f - readme,s o appear ln the above wnttfm exafmu'u?zmq at shart mu,ce h ,[ {”‘ o } “ .‘ }".f‘ ’-‘ ;
g SRR LI St it oI it
R S 'In case of serv{ce partxcuiars &'xmish&q‘by,tt}e <and ¢ates are,fouqqt bﬂ’, i ! J" | ,!,"f ‘
act in order, ‘or if he/she is otherwise nat eligible to appear lin Ahels 5aid U)CEH " "r:Ir ' | ,-‘;,‘n‘_
i - seiection, the JCandidature of the volunteers will lubk: to; be, cancef! ed at any” - i i _s”"i A
g stage during pendency of the selection proceedings.. The candidates *hfou}gi,a! . {;l._ R
be informed thar there wwill; be i NO ABSE NTEE, SELECTIGN' ‘Hmd‘ i any .’| N1 5
4 u«cunutano..s Co I ; ;l“ e f TUEE "o o 3 I’,;'“”' i'!;; K l“ ‘;,;?‘f
P I . . ;. i lr ' vt {" : 'n
3 . 9. A Copy of syllabus of LDCE of AEI/Group 8 w:ll be sent to d” cbncem e . f X !; )
‘ ) '.-'OC'” | |\\ ”.’~ R A |"|q ;r*‘” (”(!!" "
] '; Jp’ I L‘ f.m_‘.l ‘i ‘("pl,ll“ I,’ t' f'f_t,;':,‘-.-‘ :',‘)'
0. - IH al onded that nppncatwn 5 of afl volunteers duly vcnﬂnd gaf‘stpto‘d :,f} g;’i,-‘i,i" e x"'fg‘.x
; atove), may be sent In a bunch, through Spedal Mesjmcr to }reac’h this oﬁ“ce 3 ;-,,l: ; *‘ { "
! vrthm the ‘.argetdate(2.:-03 2003) _4.{: TR ; }xl : ! f'{ LIE H'f’ e N :
;"”‘,: K ," ,v":,‘f REREE
' Please acmowlcdgn recelpt l 'f,, b ; J-;,A,’, ; |!' _i.‘,“ fl ’ ;u.},_ H
! i . o LAY AT " Serl (TR
1} ¢ 'l "* .‘( ., i, l : ~':» ',!n'. b I'.' gt : o
i DA: 1) A sample-copy of, * ,,’v.',;, o i IR ;‘!,‘ _‘f,si; SR T A ERR
b pmrorma orapphwtlon. M R M e ' fr .3-;4{"[;‘.; ¢
i- Y. S R0 A8 T e e
| B , SRR SNIUSER R ALY I ?,:»';Hf,i.zj.-!"f.
N N thy vy v (sx.,cuouomunv)]w;. lr'.{.‘l u;f,;g-;',’,yéf-‘é‘ﬁ-
L ‘ I BT A T apoycal i R D
1 ! B ’ ,'}'Il l"' hf ’O' G(NERM».U/) M‘Jf@(m }, iﬂ!é“]‘z “ f;’p P
) IR e el I S g
| I N P RN o i
. I . S i PO { 1 vt
{ , :;6": ; "|!I H ?i‘}f " ‘lh ’;‘l ‘lll W *(!0‘ :“‘:”!.j'
Sy S I N TR SR ah RN TR TSN
| ;3“.' o YT H-'_ -"‘,52 f’._*,r,i!}
1, !; ' !., oy f’ t '!i,' [ ‘[ ' . 1 R P '“ 1,
: "n‘" ! ‘ !" L b IE. ! "l"'. }‘, E 1 :l’ : "‘,;l}; i ‘,I‘ !r ’ Jli ‘.‘i‘) ‘l
5 A L P T R TV S o FERNEI] RS T
s ) : '”.‘“ C s ..'”- d |; l' ; i’ T" II‘." { " ' !,:“ ""|l§il il; '
{ u b '} j PR Vi o ":x."?*l‘l 4
4 ) K] ! : ty’ .I ! f 'i [ ."' ':x. "(‘_ T ! weo, ! A . 'i
| ¥ Lot LA U RN
! L AR P * ” ey ao ’ ; ,t‘ TR IR
! , v L (, N :,4’; l,w,:r"' "t.'. 'al..' “'L:" , "&:', _.1[-'3’, '-'.
2 i Voo ! '!.“ N }f,;'f,i'“-'.!,, . ’.f S
‘ ‘ ' el l,l R '! .‘Y '; . , ; 1. .t " ti- lz'!' “d
T ', ! U . g i M r oy x’, RS
L et . S « oo . ! i S
! - o T b SR “ TR L
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J,“ {w of application for o “~Dat “‘ dell vl uRRf ?M( @ arwr -
b . ate of delivery of the Dat which th ¢ ' '
’ ! ! the copy. !(l::'.ngula:}it:o;u':gzlzog faquisite utamps and vfa: :)gnudy ’ﬂzr da‘l}lvc::':' n:b;yo:omf;lrrai;:g;n:?o
'Iiz.‘ stamps and follos. foltos, o o
TRV ERTRIL R T >y T
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. . HIZURAN 2 AND AhUNuChnb PHA DESH } . .
in wW. P(C)NO 7d’+9/01 o " | j
1. Union of India, represented . . s 5
i by the (Jeneml Man""er Ny EET : , ' , . do :
; Ruilway,l ‘Libdon (;uwahat:L.. - . !
L ‘ . , ) o )
2. Tthe General® Manager ‘ ) v s
£ . he : ] o ! ’ ’ v L e . 'sf‘\ l
‘, N (Personnel)iiF ltailvay . : o
1 L d I
5 ' l'rl .Liga dn’G U'n'flh'.‘lti . ﬂ? . ;;n ..
. ’ S ' S o ‘
? 3. The Chief Electrical - - b o
' . B . { '
" ~ Ingincer,ihl Kailway, - S ¥ ‘

¥alisaon,Guwilizti.

T Ty,
=y
L4

: The Division’Electrical P - S
A v Y . ' : ’
k Engincey, K Railway, S -
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{ . 4 : ¢ I I -- ) ! ‘ (13 : K :: i
! Sri Pradeep Kumir Acharjee, . 1o . . IR SRR
: Senior Sectien;Enginecer ‘ b . X 3
| (Electrical),Pandu Power o DR
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CE R Ty
_ For the ,Jetitionex“MroB.K,oarma,S.C.R.}.y St ﬁ';‘: T e
, 1 | Mr.D,I{.SarmallfAdvs. Gy e TR P
For the rcspondent Mr.G,K.BhattacharJee o W
. - Mr.B.Chakrab orty o
o - Mr.B .Choudhury Aévs A N
¥ 4403 3 C WD e Ut
: Ai‘teir hear ing the counsel for the part:ies ,we do’ not find
any reason- to cont:mue with the stgy oxfgher dated 2u.12 2001 and ;
' m- vy, u .
nccordingly‘. the stay stands vacqtcd. o "ﬂ O
S -‘; 12 T
Nisc.ca..e stands diSpo.,ed of : Sl ;';;,- P
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’PW{MG\’/}}%’? - ANNEXUWRE -V |
: n_o—" L SN
Ve " NORTHEAST FRONTIER RAILWAY. -
\ ' l Cffice of the .
| General Manager(P)

Maligaon, Guwahati-1 1,
No.E/254/13-1/LDCF(0)

To

The General Maungcr(Construction)/Maligaon,
CEL, CEE(CON), CESE & CYO/MLG, -
DRM(P)s/KIR, APDJ, RNY, LMG & TSK; ' |
(Z‘WM(JAG)/NBQ. CWM(JAG)IDBWS. SR.BEE/KIR & L.MG, .
SR.EDPM/ML(}.'D\’.CEE/PS/ML(}, DEEs/NJP, APDJ, RNY, GHY, & TSK H
DEE(W)/NBQ, BEE(W)/DBWS, SEL/PSIMLG, PRINCIPAL/STCINBQ,
ALES/KIR, NJP, APDJ, RPAN, HQ."MLG, GHY,'LMG. BPB & TSK; AEE(W)/11Q,
Sl"()(li..‘:"l')/f\ﬂ-(.‘, APOsS/NBQS, GRY & DBWS. GS/INFRMU & GS/N FREUMLG,

-

" Dated :15.05.2003 |

§ 5 ‘
Sub.i- Limited Departmental Competitive Exaniination for the post ,
of AEE/Group-*B’ against 30% vac;ancics. ‘

ef.:- This office notification of even number dated 27.02.2003 & . i
letter of even number dated 07/08.05.2003,

R

It has beea decided with the approv

ol of Competent Aythority 1o hold the
written examination of above mentioned L

DCE as per programe chiicd below:-
LAWRITTEN EXAMINATION:- |
1. Venue of written examination :- Office of the CEE/Maligaon , f
2, Date of Examination -~ i 21.06.2003.(_Saturduy) S :
TIME OF EXAMINATION:- :
i} Paper-1 :- From 10.00 hour to 13.00 hours.
i) Paper-11 :- From 14.30 hour to 17.30 hours.

2. The list of total volunteers found cligible to appear in the above mentioned - _ 4
LDCE, is cuclosed as ANNEXURE-‘A”, L ’ e ‘
3. The Coutrolling officers are requested o direct all the 65 eligible volunteers .
(sbown vide eaclosed Annexure-‘A’) to report to office of the Chief Electrical |
Engincer/Maligacn’s Office to appear in the written examination on 21.06.2003
(Suturday) from 10,00 hours without fail.

4. A copy of q’yllnbus for the above written examination is enclosed for wide -
circulation amengst all the eligible sta{f shown vide Annexure-‘A’

‘

g ' S
The receipt of this letter may please be acknowledged, '

¢

DA : (1) One list of eligible volunteers
(2) Oace Syl!z_wbqs.
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S.K. CHOUBHURY) '
; : APO/GAZ. ‘ &
X For GENERAL MANAGER(P) ,
: ’ |
N . t
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e “"4 NA!V‘IE [)Efth. tiat |l.‘!4 NORKING UNUER
N L otUSceminrata Kar CVIEICC NS CVOMLG
4 1 02.8ipul Ch Dus (SC) SSEMQ CEEMLC
- L1 ] 03 Moioy Kr Deb SE/HQ CEEMLG - &%
e A (AlF’szp Kumar Acper,ee SSEIPIPRND ADEEMLG ‘ : ‘“\
NS 0 05|Dubuprakash Kalita - SE/PIMLG ADEEIMLG B
- Y osiPratp Sarkar (8¢ JENIPNO ADEEIMLG
| 07 Nuni Gopal Das (SC) l SEIPIPNO ADEE/MLG
| 08,Prudip Kumar Sinha - "SEE/LMLG . ADCE/MLG
; 09! ;Gautam Narzary (ST) | . SE/ORGIComMLG Dy CEE!ConIMLG
;10! Ram Ch Yaday { L-SSE(E)ConMLG - . Dy. CE?IConIML.O
[}
|

T s AN ATEE AN S S

S i

-

B! Amafendu Roy Choudnury

12:Nihar Rn Chakraborty
13 Frafulia Ch Datta

14iJditu Rosally (SC)
15{Sublr Das

16,Bipin Ch Sarma
17|Guneswar Saikia
18;Animesh Ghosh Qastidar
18{Rabin Rabidas (SC)
20'Rup Ram Medh
21[Dambaru Senowal (ST)
22'Pundari Kakshya Boruah

i

23.0adul Chandra Borah -
' 24 sunit Kumar Duort

l(.:unln Chandra Das (SC)
Zb (Arun Chisndra Acherjee .
27;Pmd1p Kumar Adhikar
28{Nabaranjan Chutia
29,8ajal Chandra Ray
30:Prabir Kanti Dey
31|Blewajit Sikidar
32\Pradip Kumar
33:Gopal Chakraborty
MIKishori Mohan Das (SC)
38,Baruan Ch Mahanta
3€ Sibendu Samadder _
37{8ubhasis. N. Ghosh -
38iMukunda Deka (SC)-
39'HImadr Das ' !
40,Deepak Kumar Bharau
41:Diganta Kumar Kalita
42Kishoro Bhattacherjeo
431Rupak Bhanja

44|Mukut Das" (ST)

45 Md. Baharul Islam
46lGautam Das  (5C)

47, AL Kr Majumdor (SC)
48;Gujen Narzary (ST)
49iRatul Chandra Baruah
50|Basistha Das  (SC)

51 {Mokhlesur Reza Khandker
52(Madhab Chandra Halder {SC)
§3;Mano) Kumar Daggupta
54 Juyanta Deka ..
55|Akhil Ch Barman :(SC)
§6!Nirmalendy Nandt
57|Bilu Chakraborty,
50;Sunti Ranjan Debd

_ 69,Bima! Prasad Bhattacherjos

60{Bidyut Ranjan Das

- | ;61|iMaheswar Salkia (SC)
"] . 62]Uday Shankar Sarkar

63}Rash Bihari Deb
64|Amitabh Sarma Sarkar

€5|Debasis Munshi

(1)
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T S SE(E JConDBRT
EIEICCICONMSEL ™

- SElEleciCon/ARPOY
SEIACIDBRY

Dy CEE/ConiMLG* -

Dy CEEIConiMLG

Qy. CEEICon/IVL"

{DEEITSK
SSE/TSK DEE/TSK .
SSEIPIEINTSK OEE/TEK .+ |
SSE/EITSK DEE/TSK . -
SSE/EITSK DEE/TSK
SEANTSK DEE/TLH
SSE/EPITSK DEEMSK @
SE/EIDBRT DEEIMSK.* .+ . |
SEITLIOBRY _ DEE/TSK
~JENDBWS DEE/OBWS '
SSEIEMWSIDBWS IDEEIDBWS
SEIDBWS ‘DEEIOBWS
SEIDBWS DEE/OBWS
SE/TLIDBWS DEE/DBWS
SEEDBWS ‘ DEEIDBWS
‘SSEILMG ;o Sr.0EENMG
\SEE/DrgiLMG .'Sr.OEENMG
'SEILMG 'St SE[PILMG
‘SSEIPILMG $r.OEEANMG
‘SSEIPIMLG " Sr oqsn.me :
SEIEI2C/ACIGHY DEE/GHY
‘SE/EIACIGHY DEEIGHY
JEITLIPNO \DEEIGHY
JEMACIGHY DEEIGHY
:SSE/GHY DEEIGHY
ISSEITECHIGHY 'DEEIGHY
SEIPIGHY DEEIGHY
JENTUGHY DEE/GHY
SEITLIGHY ‘DEEIGHY
SE/TL.GHY CEE/GHY '
JEIMNLP " SE/Elect. IRPAN
Sr. Instructor/EINBG PSTCINBQ

Sr, InStructor/EINBQ LPSTCINBQ
"Chief Instrubtor/E/NBQ ‘PSTCINBQ
WEMTLINBQ iSSE/TUNBQ
'JENINBQ 'SSEISE/PHINBQ
ISEJEMWS/NBQS' IDEE/WINBQS
ISSE/NBQ ‘DEEINBQ
SSE/PHINBQ DEEWSINBQ
'SSE/EINBQS 'DEE/MWSINBQS
JENNBQ SE/TUNBQ
‘SSE/EIBNGN- | {DEE/APDY |
ISE/EINMX DEE/APDY
|SE/E/BGINBQ ‘DEEIAPD
ISSE/EIPIAPDY 'DEEIAPDY
|SE/MBZ ;DEEJAPDJ
{SSE/APDY {DEE/APDY
JEIPIKIR |Sr.DEE/KIR
SETDH 1St.DEE/KIR
ISE/MLDT SEMLDT
‘SEITLINJP ISSE/TLRACINJP
ISEJACINJP
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